IN THE CENTFAL ADMINISTFATIVE TRIBULAL, JAIFUE BEICH, JAIFUF. =

N }
~
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CP 51/96 (OA 643/94)
Major R.l.Mathur r/o A-54, Major Shaitan Singh C-lun/, Shazitvi lagar, Jaipur.

... Petitioner

Versus
1. Shri Il.Adlanbiar,Secvetary of Defenos,Sovermment <f India, South Blocl,
New Delhi.
Z. Lt.Gensral F.Mohan EVSM, AVSM, V3SM, Divrector Gemeral MCOC, West Block

No.IV, E.I.Furam, 2w Delhi.
.+« Respondents
CORAM:
HON'BLE ME.GOFAL TFISHIIA, VICE CHAIFMAR
II'ELE ME..OWFLSHAFMA, ADMINISTEATIVE MEMEEE
For the Petitioner , ees Mo R.D.Tripaihi, brizf holder for
Mr .R.N.Mathur ‘

For the Respondents eee Mr.F.M.Shrimal

O-R D-E-R-

PER HOLU'BLE ME . GOPAL ITRISHUIA, VICE CHAIFMALL

Fetitioner, Major E.N.Mathor, in this Contempt Petition u/s 17 of the
Administrative Tribunals Act,. 1235, has alleged thetb the vespondents, ki not
Lun51J~L1ng hiz caze for extension in service uptc the age of 57 ysars within

“the stipulated pericd vids the decision of the Tribunal in OA 643/931, datsd
6.3.9@, have commikted contempt of court.
Ze. We have heard Mr.F.D.Tripathi, bried hul = for Mr.F.ll.Mathur, counzzl

for the prritionsr and Mo lo0l.3hrimal, counsel for the vespondznts.

3. Tt is pertiﬁent to note that the Union of India had filed a Civil Apps.

No.14771/96 before Hon'ble the Supreme Court against the juldgement in OA
odo/od Jated ©.2.96 and Hon'ble the Suprems Court of India by ordsr dated
2e11.96 has allowed the app@al. Since the judgement has been veversed, the
present Contempt Petitcion does not stand on merits. The Cont smpt Petition iz,
therefors, dimmisszd., lotices issueld are dizcharged. A copy of the ovder of

Hon'ble the Suprems Couct producsd Ly the rvespondznts has been talen on the

(0.P . SHAE DT)} (COFAL FF RISHNA)
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